343 Collision of trains
at Agra on
27-1-1982 (St.)
[Shri P. C. Sethi]

tioning under the administrative con-
trol of the Ministry of Tourisrn &
Civil Aviation, has submitted the
Preliminary report of inquiry into
this accident. Accordng to his provi-
siona] finding, the accident was due
to failure of the engine crew of the
Dakshin Express.

We have initiated action to jncul-
cate safety consciousness amongst
railwaymen at all levels. We have
held a meeting with the General Ma-
nagers of Zonal railways for taking
the message of safety home to each
individual railway employee.

We are laying greatest stress on the
maintenance of Railways' infrastruc-
tura] assets in good order.

We have appointed two high-level
teams consisting of officers of the Se-
nior Administrative Grade from dif-
ferent disciplines. These teams  will
be meeting the cross section of field
workers for immediate rectification of
lacunae that may exist in any area
Senjor Directors of the Railway Bcard
have been specially assigned tne task
of monitoring the work of these teams.

Active involvement of the Federa-
tions of Railway employees has also
been ensured by holding meetings
with the cross-section of sta(f directly
concerned with the safety of railway
working.

PROF. MADHU  DANDAVATE
(Rajapur)*® Sir, we have cuggested
that the Statement be taken jnto con-
sideration under Rule 184 or 193,
whichever is possible.

SHRI N. K. SHE_JJWALK,AR (Gwa-
lior): I have also given notice for ha-
ving a discussion on this point.
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MR. DEPUTY-SPEAKER: Mr.
Sisodia has sought special permis-
sion. Mr. Pranab Mukherjee is absent.
Therefore, he is allowed to introduce
the Bill as a special case.

13.44 hrs.

INDUSTRIAL FINANCE CORPORA-
TION (AMENDMENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWA]T SINGH SISODIA): Sir, on ke
half of Shri Pranab Kumar Mukherjee
I beg to move for leave to introduce
a Bill further to amend the Industrial
Finance Corporation Act, 1948,

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granfed to intro-
duce a Bill further to amend the
Industrial] Finance Corporation Act,
1948.”

The motlion wqs adopted,

SHRI SAWAI SINGH
Sir, I introducet the Bill,

13.45 hrs.

The Lok Sabhg  adjourmed  for
Lunch till forty-five minutes past
Fourteen of the Clock.

SISODIA:

The Lok Sabha re-assembled after
Lunch at forty-nine minutes past
Fourteen of the Clock.

13.46 hrs,
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA  NA-
RAIN SINGH): With your permis-
sion, Sir, I rise to announce that

*Published in Gazette of India Extraordinary, Part III Section 2, dated

19-2-1982.

—

tIntroduced with the recommenda-tion of the President.
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Government Business in this House
during the week commencing 23rd
February, 1982 will consist of:—

1. Presentation of the Railway
Budget for 1982-83.

2. Consideration and ©passing of
the Industria] Finance Corporatlion
(Amendment) Bill, 1982.

3. Discussion on the Presidents’s
Address.

4. At 5.00 p.m. on Saturday, the
27th February, 1982, presentation of
the Central Budget for 1982-83.

MR. DEPUTY-SPEAKER: Shri Jai
Pal Singh Kashyap. He js not here.

PROF. MADHU DANDAVATE (Raja-
pur): Sir, when the Minister for Par-
liamentary Affairs makes a statement
regarding Government businesg for
the week commencing 23rd February,
1982, I would like to suggest the fol-
lowing items for  inclusion in the
business which he has already made:

(i) Violalion of the Government
of India Industrial Location Policy
by the Maharashtra Government
while Shri A. R. Antulay was the

Chief Minister. (Interruptions).

It has been reported that in vicla-
tion of the Government of India’s
Industrial Location Policy the former
Chief Minister of Maharashtra Shri
A. R. Antulay had jssued on 12th
January, 1982 No-Objection Certifi-
cate to a soap factory having 90,000
(Square metres of land at Mankhurd
in Bombay. Since the soap factory
proposes to create a synthetic deter-
gent plant on this land within the
metropolitan limits of Bombay, the
former Chief Minister’s action in
clearing the soap factory’s applica-
tion constituted a clear breach of
the Government of India’s Industrial
Location Policy.

No motive is attributed. The Gov-

ernment should make a statement in
this regard in the House.

(ii) Imposition of minority Gov-
ernments in Kerala and Assan. In
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Kerala, in spite of precarious
balance between the Opposition and
the Ruling Party, only through the
casting vote of the Spcaker, the
Kerala Ministry has been sustained.
Thus, besides foisting a minority
Ministry on the State, there has
been a denigration of the Speaker’s
office.

In Assam not only a minority Minis-
try has been imposed on the State but
the legislative suppurt to the M:Inistry
had not been tested on the floor of the
Legislature.

In the interest of democracy, both
these issues must be discussed in the
House. I may point out that in the
vote-on-account in the Kerala Assem-
bly, there are more than 100 aruend-
menis and the Speaker will have to
vote 100 times, That is the position.

(Interruptions)

SHRI N. K. SHEJWALKAR (Gwa-
lior): The proposed business does
not provide any place for the most
important and urgent matter regard-
ing the absorption and/or providing
alternative employment of p2rmanent
nature to the thousands of t{2mporary
employees who were working for the
census during the last two jears all
over India. Their services will Le end-
ing by the 28th of February, 1982.
Thousands of such employees are
worried about their uncertain future
and at many a place they have de-
manded absorption and re-employ-
ment. If this matter is not considered
early and no decision is taken there-
upon by the Government, serious prob-
lems of unemployment, age bar, dis-
continuance of service elc., will arise.
As such, this subject must find a place
in the Business of the coming week.
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SHRIMATI PRAMILA DANDA-
VATE (Bombay North Central): Mr.
Deputy-Speaker, Sir, I would like lo
suggest the following items for in-
clusion in the business for the next
week.

1. The strike of textile workers in
Bombay hag entered 36th day causing
great damage to
cloth, an essential item, in the pro-
ductivity year and loss to the tune
of Rs. 136 to 200 crores according to
mill-owners.

The R.M.M.S. the recognised union

has lost recognition of the workers
which is evident from the fact that
in spite of the recognised union's
appeal to the workers to resume their
duty, they have conlinued to remain
on strike,

The ‘Government should direct the
State Government to amend the

the production of*’
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B.I.R.A. so as to
workers to choose
secret ballot.

give opportunity to
their union by

2. There have been reports from
all parts of the country, in particular,
from Maharashtra and Karnataka of
irregularities ang corruption in the
irregularities and corruption in the
high time that the position was revie-
wed by the Union Government who
determine the allocation of cement to
States and lay down clear guidelines
to obviate any scope for such malprac-
tices creeping into the distribution of
cement by State authorities. Since
this is a matter of wide public im-
portance, there should he a discussicn

-,on the subject in the House and an

assurance io institute an inquiry into
the cases of corruntion brought out
by different public bodies as in the
case of Karnataka  Public Accounts
Committee findings.
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SHRI HARIKESH BAHADUR
(Gorakhpur): The following matters
of urgent public importancs are to be
included in the List of Business:—

The first is the division of Life In-
surance Corporation into 5 autono-
mous Corporations. It is a matter of
serious concern. This act of the Gov-
ernment will create problems for the
people and for the employees. There-
fore, it should be discussed in the
House.

The second matter is that there is a
serious power crisis throughout the
country and the people are in distress.
This is a matter of grave concern.
Therefore, a discussion should be al-
lowed on this subject in the House
during next week. .

(Interruptions)

The election in Garhwal must bhe
conducted. It is most essential
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SHRI BISHMA NARAIN SINGI: I
amextremely grateful to the hon. Mem-
bers for the valuable suggestions they
have made. 1 will go through the re-
cord and if I think proper. 1 will bring
them to the notice of the Business
Advisory Committee.

s afts I GEF . HeA
HATANT  FT FAT FLT 7

=t TR fadm wrEae(geng)
HET HERT 93 @ FEU |

15.05 hrs

CRIMINAL LAW (AMENDMENT)
BILL

EXTENSION OF TIME FOR PRESENTATION

oF REe/OrRT OF JOINT COWMITTEE

SHRI R. S. SPARROW
dur): Sr, I beg to move:

(Jullun-

“Thal this House do furthery ex-
tend upto the last day of the penul-
timate week of the Monsoon Session,
1982, the time for presentation of
the Report of the Joint Committee
on the BIill further to amend the
Indian Penal Code, the Code of Cri-
minal Procedure, 1973 and the
Indian Evidence Act, 1872."

MR. DEPUTX- SPEAKER: The
question is:

“That this House do further ex-
tend upto the last day of the penul-
timate week of the Monsoon Session,

- 1982, the time for presentation cf

. the Report of the Joint Committee

. on the Bill further to amend the
Indian Penal Code’ the Code of
Criminal Procedure, 1973 and the
Indian Evidence Act, 1872

The motion was adopted,

-
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15.06 hrs.

MOTION RE. SUSPENSION OF
PROVISO TO RULE 66

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): Sir, I beg to move:

“That this House do suspend the
proviso to Rule 66 of the Rules of
Procedure and Cconduct of Business in
Lok Sabha in its application to the
motions for taking into considera-
tion and passing of the Sugar Cess
Bill, 1981 and the Sugar Deve!op-
ment Fund Bill, 1981.”

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): Why?

SHRI N. K. SHEJWALKAR (Gwa-"
lior): They should not take the House
for granted like this..

MR. DEPUTY-SPEAKER: The gues-
tion is:

“That this House do suspend the
proviso to Rule 66 of the Rules of
Procedure and Conduct of Business
in Lok Sabha in its application to
th motions for taking into conside-
ration and passing of the Sugar
Cess Bill, 1981 and the Sugar Deve-
lopment Fund Bill, 1981”.

Those in favour will please say
‘Aye.
SEVERAL HON, MEMBERS: ‘Aye’,

MR. DEPUTY-SPEAKER: Those
against will please say ‘No’.

SOME HON. MEMBERS: ‘No'.

MR. DEPUTY-SPEAKER: I think the
‘Ayes’ have it. THe ‘Ayes’ have it. ..

SHRI ATAL BIHARI VAJPAYEE:

The ‘Noes’ have it. The hon.
Minister should give an explanation

why he wants to suspend the rule.

MR. DEPUTY-SPEAKER: They want
an explanation.



